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Hon,G.S.Sharma, .M. i
(8y Hon.G.S.Sharma, 3.1.) i
-
In this petition undesr Section 19 of the = | ;
Administrative Tribupals Act @ XIII of 1985 the ...'; i’
applicants have worked as Casual Labourers under - a

respondent No.,3 for certain period upto May, 198‘5._&
It is alleged that when the applicants were s-ﬁapayd:
from working they were told that as and whan thafkl,’ |
any work they will be engaged again, After that ﬁhﬁ%ﬁf;
applicants wvere not called for the work and they ‘
filed this application before this Tribunal with 3
a prayer that the respondents be directed to treat @%ﬁfj
applicants bﬂérg in continuous service wy,a,f, 15.55@3 .;

with all consequential benafits, Today an amandm&nt?:

application has been moved on behalf of ths applicants

Supreme Court. We have considerad the amemdment
application as well as the merits of ﬁhr"

the applicants in the light of the sug
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‘thﬁ ﬁahf rql‘ﬁhf’ f&ﬁﬂgh%‘ "ﬂ '*- “.ﬂ;uﬁ:];,ﬁhm 5 § :Ir

inclined that the rﬁsgpﬁﬁﬂ"i; ;&W’i?ﬁhwtwwwﬂ1MF;ﬁ;
.

case for absorpt ion in the railuay sc

ﬁ‘: accordance with the various dip&ctfﬁﬂa
" J Authorities issued in this regard.
T
| 2% We accordingly direct that the respon
; shall consider the case of the applicants for | 1=
1 absorption in railway service in accotdﬁhﬁa*ﬂiﬁﬁ“ﬁﬁéﬁ“ﬁé;k;
— 0 relsvant scheme framed by the railuay administration i
in the 1ight of the directions of the Hon'bla Supreme | _
Bnurt,on their turn. On the aﬁnue terms the petition
is disposed of finally . |
3 Pl =
.M. A.M.
Dated the 11th Aug.,1988,
RKM




